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19.07.2005 |
Hon'ble Mr. Justice S. R. Singh, Vice-Chairman,
Hon'ble Mr. S. C. Chaube, Member (A) L

Shri N.K. Singh counsel for the applicant states that he has been
instructed by his client to get the O.A. dismissed as ‘;@;1:153.': iew 0
the statement made by the learned counsel, the O.A. is dismissed as
withdrawn Interim order stands vacated. \
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